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Mr. Speaker: In the meanwhile, he 
may be requested to collect facts.

Shri Jawaharlal Nehru: Yes.
Mr. Speaker: So, this stands over.

PAPERS LAID ON THE TABLE
Bills assented to by the P resident

Secretary: I beg to lay on the Table 
a statement showing the Bills which 
were passed by the Houses of Parlia­
ment during the Eighth Session, 1954, 
and assented to by the President.

Statement

( I ) The Andhra State Legislature 
(Delegation of Powers) Bill, 1954.
, (2) The Indian Tariff (Third 

Amendment) Bill, 1954.
(3) The Appropriation (No. 4) 

Bill, 1954.

(4) The Industrial Disputes
(Amendment) Bill, 1954.

(5) The Tea (Amendment) Bill,
1954. ^

(6) The Coffee Market Expansion 
(Amendment) Bill, 1954.

(7) The Preventive Detention
(Amendment) Bill, 1954.

(8) The Tea (Second Amendment) 
Bill, 1954.

(9) The Prevention of Disquali­
fication (Parliament and Part C 
States Legislatures) Second Amend­
ment Bill, 1954.

( 10) The Rubber (Production and 
Marketing) Amendment Bill, 1952.

( I I ) The Delimitation Commission 
(Amendment) Bill, 1954.

( 12) The Andhra Appropriation 
Bill, 1954.

Notifications under section 5(3) of 
Indian A ircraft A ct

The Deputy Minister af Communica­
tions (Shri Raj Bahadur): I beg to lay
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on the Table a copy of each of the 
following notifications together with 
the explanatory notes, under sub­
section (3) of section 5 of the Indian 
Aircraft Act, 1934:

(i) Ministry of Communicatians 
Notification No. 10«-A/24-53, dated 
the 21st October, 1953;

(ii) Ministry of Communications 
Notification No. lO-A/76-54, dated 
the 18th September, 1954; and

(iii) Ministry of Communications 
Notification No, lO-A/7-52, dated the 
16th November, 1954.
[Placed in Library. See No. S-2/55.]

Tariff Comm ission ’s Reports on 
COTTO!  ̂ T extile Machinery, Caustic 
Soda and B leaching. Powder, Auto­
m obile S parking Plug , Stearic A cid 
AND O leic A cid, Oil pressure Lamps 
and Dyestuff Industries and Gov­
ernment Notifications and R esolu­
tions thereon.

The Minister of Commerce (Shri 
Karmarkar): I beg to lay on the Table 
a copy of each of the following papers, 
under sub-section (2) of section 16 of 
the Tariff Commission, Act, 1951:

(1 ) Report of the Tariff Com­
mission on the continuance of pro­
tection to the Cotton Textile 
Machinery (Spinning Ring Frames, 
Spindles, Spinning Rings, Fluted 
Rollers, Tin Rollers and Looms) 
Industry, 1954;

' (2) Ministry of Commerce and 
Industry Resolution No. 36(6)TB/53, 
dated the 31st December, 1954;

(3) Ministry of Commerce and 
Industry Notification No. 36(6)TB/
53. dated the 31st December, 1954; 
and

(4) Statement under proviso to 
section 16(2) of the Tariff Com­
mission Act, 1951. explaining the 
reasons why a copy of each of the 
documents referred to at (1 ) to C3) 
above could not be laid within the 
prescribed period;




